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Jagat Singh, HPS, Superintendent of Police, Narnaul, Haryana, son
of Sh. Diwal Singh, R/o Village and Post Office Sangi, District Rohtak,
Haryana.

.......... Applicant

» ES’E
BY ADVOCATE: Sh.ﬁgwa ﬁQ‘umar Eﬁﬁdggcat with Mr Rozer

1. Union ﬁof-lndla tHr‘O‘ﬁﬁh the Secretary to Government of lndla
Ministry dfHome! @Eﬁ orth Block, N w Delfff, | .

2. The Secr_gtary, UnioA’ ﬁ &%etmcg Commission, Dholpur
House‘ IhahajahancdRoa e ‘De Ih =)

3. State o aryapa,, " throu L@hlef
Secretagat Chanq:g% !

4. The Pnr‘lcnpal;* Sec@ary & Flnanma]\_ Commlssloner to
Governmer t o Haryana*-sldgdej[aepartment, (;,handlgarh

5. Sukhbir Slng!k on15 ug tt@rgrad}tlomtlst of 01.07.2011),
D.C.P. Ballabhgla(h E)lStl‘lCt Farldabad aryana

6. Arun Singh (Sr. N0x22ﬂ"_lﬁ"iﬁe"§radat|on list of 01.07.2011),

& I.P.S. now posted as S.P. Sonepat, Haryana.

7. Ashok Kumar (Sr. No. 26 in the gradation list of 01.07.2011),

~ S.P. Railway, Ambala Cantt, District Ambala, Haryana.

8. Om Parkash (Sr. No. 29 in the gradation list of 01.07.2011),
Commandant, 3 Battalian, I.R.3., Sonaria, District Rohtak,
Haryana.

9. Ram Kumar (Sr. No. 30 in the gradation list of 01.07.2011),

. S.P., HP.A., Madhuban, Karnal, Haryana.
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OA.No. 060/00019/2014

ORDER

BY HON'BLE MRS. RAJWANT SANDHU, MEMBER(A):-

1. This OA has been filed under Section 19 of the
Administrative Tribunals Act, 1985, seeking the following relief(s):-

“(i) Directions be wused to the respondents especially to
respondents No. 1 and 2 to consider the case of the applicant
to induction/promotion to IPS Select List on merits in pursuance
to the name of the applicant sent to Government of India by
Government of Haryana on 01.03.2011, in which name of the
applicant is figured at Sr. No. 6. Further directions be used to
the respondents to upgrade the ACR of the petitioner from the
year 2006 to 2010 as per the DOPT guidelines as well as in
view of the law settled by the Hon ble Supreme Court of India.

(i) To set aside the lmpugned notlf catlon No. 1-14019/02/2011-
IPS.I(I) dated 29" March, 2012 and No. [-14019/02/2011-
IPS.I(I) dated 29.03.2012 (Annexure A8) vide wnich the
applicant has been.ignored for promotion as IPS, although the
junior to the applicant has -been promoted in- an arbitrary
manner, ignoring the Iaw and against the prmmples of natural

Justlce , , oy men | |
. ‘ ‘ |

(i) That if the tespondents came to the conclusio_h't_ha‘t applicant is
entitled for promotion as IPS, then in that case, direction may
be issued to the respondents to keep a seat vacant/pendlng
against the name of the apphcant . \

2. Averment has been made in“the’ OA that as per the

gradation list of Gazetted Offlcers of Haryana Pollce dated 1.7.2010,

the applicant's name figures at Sr. No. 16. The date of his

confirmation as DSP is 06.11.1988 and date of attaining the age of 55

years is 31.03.2011 (Annexure A-2). Respondent No. 4 vide letters

dated 01.03.2011 and 21-26.09.2011, sent the record of HPS officers
for preparation of Select List for the year 2010 for induction to the IPS
against eight vacancies. The applicant was the first most eligible
candidate for promotion to IPS as per the Select List 2010 against

N

eight vacancies.
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8 In spite of the fact that the name of the applicant is
mentioned at Sr. No. 6 in the Seniority List and in spite of the fact that
the entire ACR record of the applicant is not doubtful and no adverse
remarks have ever been communicated to the applicant, the name of
the applicant has been ignored for promotion to IPS as per Select List
2010 against eight vacancies and junior to the applicant was
promoted vide Notification No. 1-14019/02/2011-IPS.| (I) dated 29"
March, 2012 (Annexure A-8‘). Against the arbitrary act of the

respondents, the appllcant submltted a- representatron to the Chief
|

Minister, Government of Haryana Chandlgarh wrth regard to the

empanelment of the apphcant as IPS (Annexure A—9) In the letter, it

was requested that the applrcant has been debarrecL of empanelment
- |

in spite of the jact th‘at he- has nerther been conveyeji any below
: g - " A ‘ “"'7 & !

bench mark’ gradlng durrng the perrod under consrderatlon nor any

f

inquiry was contemplated agalnst the apphcant whereln the applicant
was held blameworthy .whrch mlght haverf Hdeonved him of
empanelment. Therefore ltJ\.Nfas requeeted to have sympathetic
action in favour of the applrcant and |t was further requested to
upgrade the ACRs of the applicant from 2006 to 2010. In spite of
submission of this letter, no reply has been received till date and

applicant has not been considered for empanelment as IPS officer.
Hence this OA.

4. The following grounds have been cited for seeking relief
as sought in the OA:-

(i) The name of the applicant was mentioned at Sr. No. 6 in the

Select List. N ——





